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BEFORE THE NATIONAL GREEN TRIBUNAL
(IITESTERN ZONE] AT PUNE, MAHARASHTRA.

I. A. Ii[O. 8O9 12025

APPEAL NO. 437120/25

IN

COLVA CTVIC AND CONSUMER
FORUM AND ORS.

vls
THE GOA COASTAL ZONE
MANAGEMENT ZONE AND ORS.

IAPPELTANTS

I
IRESPONDENTS

I

REPLY ON BEHLAF OF RESPONDENT NO. 4 TO
THE ADDITIONAL AFFIDAVIT FILED BY THE

APPELLANTS.

(GOAN HOTELS & REALTY PVT. LTD.I

MAY IT PLEASE YOUR LORDSHIPS.

The Respondent no. 4 most respectfully states and

submits as r-rnder:- A4-"'
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1. This Respondent have already filed their

preliminary reply dated 6/9/2024 objecting the

admission of the Appeal so also reply dated

231 LA 12025 to the Appeal. Further, this

Respondent has also filed reply to the I.A. dated

231 LO /2025 filed by the Appellant. This

Respondent craves leave to file the present reply

,l;& to the Additional Affidavit dated 25 / lO /2025 filed

by the Appellant. This Respondent carves leave to

reiterate and incorporate the contents of the

h Preliminary Reply dated 619/2025, Reply dated

23 / lO /2025, Reply to I.A. dated 23 / LO /2025,

herein to form part and parcel of the present

reply to the Additional Affidavit dated

25/tO/2025.
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2. With respect to the contents of paragraph 2 of tlne

Additional Affidavit the contents thereof are

denied in the manner they are stated. It is

submitted that the Tourism Department, under

the Goa Tourist Places Protection and

Maintenance Act, 2OO 1, had issued stop work

notice dated L6 I LO /2025. The Tourism

Department vide its order dated 28/LA/2025 has

been pleased to discharge the show cause notice
&

17 / 4 12025 and the Stop work notice dated

16 / LO /2A25. This Respondent states that in

respect of certain observation regards alleged

encroachment of public beach, this Respondent

have preferred statutory Appeal before the

Appellate Authority (Tourism Secretar5r) under

Section 1 1 of the Goa Tourist Places Protection

and Maintenance Act, 2OOL. It is submitted that

i .:rt iill ;i,l;
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the proceedings initiated by the Tourism

Department under the Goa Tourist Places

Protection and Maintenance Act, 2OOL, has no

relevance before this Honble Tribunal. The orders

passed by the Tourism Department cannot form

the basis to seek relief from before this Hon'ble

Tribunal under the CRZ Regulation. The

proceedings initiated by the Tourism Department

is under the Goa Tourist Places Protection and

Maintenance Act, 2001, and the Goa Tourist

Places Protection and Maintenance Act, 2OO 1, is

not the schedule Act under Schedule-I of the

National Green Tribunal Act, 2OLO and hence this

Hon'ble Tribunal lacks jurisdiction in that regard.

Copy of the order dated 281 IO 12A25 is hereto

*
.t; i:.i t.:, I6ftr, r.: rj:,1

t'+-2 $\.

annexed and rnarked as ANNEXURE-R4-A.

,4v"'/'
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3 In any case, the Appellate Authority (Secretary

Tourism) was pleased to hear the Appeal bearing

rro. 7 I 7 (O l)Grand Hyatt Bambolim I 2O25 IDT /

387 1 I 4LA1 on 20 I lL /2A25 and vide its order

has been pleased to allow this Respondent to

continrre construction.

Copy of the Order dated 2OlLLl2O25 is hereto

'.4

rij'lrJ,lIr. "r.
' i iij: ,. l' .-.

annexed and marked as ANNEXURE-R4-8.

4. With respect to the contents of paragraph 3 and 4

of the Additional Affidavit the contents thereof are

denied in the manrrer they are stated. This

Respondent fails to understand the relevance of

placing before Hon'ble Tribunal the minutes of

meeting from 258th to 272-4. In any case even

.'i

Shivshankar Swaminathan
877



i 41q.

-;ABBAS \i s ilri:AP(
'dr,;i[A F

these minutes are not certified copies. This

Respondent states that this Respondent has

already placed on record the certified copy of the

27 L't Minutes of Meeting (The copA af the minutes

is attached alongwith the reply at ANNEXURE- R4-

B). A perusal of the said minutes will clearly show

that the grant of permission/NOC to this

Respondent was discussed by the Respondent no.

1 in their 271rt Meeting under heading 'Case no.
{-

: :.:i

* !".J'

t,
2.3- NOC for Construction of wa.ll to stop the soil

i"tt erosion along the bank of riuer Zuari in SurueA no

1 2/ 1 and 99/ 2". It is in the said meeting the

Respondent no. 1 Authority took decision to

approve the construction of wall to stop the soil

erosion along bank of river Zuxi in Survey no.

L2/L and 99/2. In furtherance of this decision,

the NOC dated 23 /9 /2021 alongwith the plan

Shivshankar Swaminathan
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attached thereto came to be granted to this

Respondent.

5. With respect to the contents of paragraph 5 of the

Additional Affidavit the contents thereof are

denied in the manner they are stated. This

Respondent once again fails to understand the

context of the pleadings in the said paragraph.

fd\ This Respondent states that this Respondent had
t.

filed application dated 31 l5l2o25 (page 110), tn

).-* accordance with law. The said Application was

processed by the Respondent no. 1 by conducting

site inspection on 14 I 6 12A25 @age 415). After

conduct of the site inspection the Application

dated 3L / 5 /2O2I alongwith site inspection report

dated 14 I 6 /2021 was placed for decision in its

271't meeting (page 385-414). In the 271"t
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meeting the approval was granted which

culrninated into NOC dated 23 /9 l2O2L (page

352). The Respondent no. t has followed the

procedure under the CRZ Regulations and no

flaw can be found with the same. In any case, the

procedure in granting NOC dated 23 /9 l2O2 1 was

never challenged before the Respondent no. 1 by

the Appellants in their complaints nor the

Appellant have raised any ground in the Appeal
,k

filed before this Hon'ble Tribunal. It is only now

as an afterthought that in the Additional Affidavit

the said challenge is sought to be raised.

6. This Respondent states that the present

Additional Affidavit is nothing but an abuse of the

process of law and raising frivolous claims

,:l.ii
:0 ;.,1'lrri': ,

't

fr{)
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without any basis and unnecessarily bur,Cening

this Honble Court with irrelevant documents.

In view of the above, this Hon'bre Tribunar be

pleased to dismiss the Application with exemplarSr

cost.

Place:- Pune- Maharashtra

Date: - 2l / tL /2025

no. 4)

&,
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VERIFICATION

I, Deepak Semor, son of Mr. Suryadeo, aged 56

years, married, Indian National, having office at Aldeia

de Goa, Bambolim, Goa, authorized representative for

the Respondent no. 4 herein, do hereby solemnly verify

and state that the contents of paragraph 1 to 6 are

,q. true to own knowledge andlor based on documents in

the records of the Appellant andl or legal submissionsliStAi '',,
' 'a ,r'1 t..

c
,l .,.: \. (

: :r:'i.lri

't ,.11, ased on legal advice which I believe to be true and

correct.

!1

Verified at Panaji Goa, on this 21"t day of November'

2025.

mor

NOTARIAL NOTARIAL
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AFFIDAVIT

I, Deepak Semor, son of Mr. Suryadeo, aged 56

years, married, Indian National, having office at Aldeia

de Goa, Barnbolim, Goa, anrthorized represerrtative for

the Respondent no. 4 herein, do hereby on solemn

affirmation state that the contents of paragraph 1 to 6

are true to owrl knowledge and/or based on

docrrments in the records of the Appellant and/or lega1

submissions based on legal advice which I believe to be

&
and correct

Solemnly aJfirmed at Panaji - Goa on this 21st day of

November, 2025.

t

:r

$oiernraly *ffirn+d bercru me by

shri I ssaa.. D€,-. H")"1^,.,#S 
*fi

wltt, hac ur*u ' ;*,1..' 
-,': jr'igd hy

whon,!u.li.r,., . {,tre{Um r r
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Panaii. (ii;a 4t]3illl
Reg. *,1*.3!1 1. j 7..* ",...r.-r.4.. rr 1\111 11 1\1r
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Page 1 of 5

BEFORE THE DIRECTOR OF TOURISM

& COMPETENT AUTHORITY

Paryatan Bhavan, Patto, Panaji - Goa

Case No. 7/s(O1)/Grand Hyatt Bambolim l2o25tDt1SAztfilo 1
/

ORDER

1. This Order shall dispose the proceedings initiated against M/S Goan

Hotels & Realty Pvt. Ltd., Aldeida De Goa, Near ETDC Department, P.O.

Goa Universit5r, Nauxim, Bambolim, Tiswadi, Goa, pursuant to the

Show Cause Notice dated 17l04l2025 and the Stop Work Notice dated

16 / IO 12025 issued by this Authority under the provisions as contained

in the Goa Tourists Places Protection and Maintenance Act, 2OOL.

2. Pursuant to the said Stop Work Notice dated I6lLOl2O25, the

opportunity of hearing was granted to M/S Goan Hotels & Realty Pvt.

Ltd., in accordance with principles of natural justice.

3. On 17 ltOl2O25, the M/S Goan Hotels & Realty Pvt. Ltd., has filed its

reply to the said Stop Work Notice dated 16llOl2O25. The M/S Goan

Hotels & Realty Pvt. Ltd. in its reply has stated that the Stop Work

Notice has been issued in complete breach of principles of natural

justice and fair play, and that the work is undertaken by them with all

the permissions/ NOCs/ Licenses from all the authorities including the

Village Panchayat, Town and Country Planning Department (TCP) and

the Goa Coastal Zone Management Authority (GCZMA).

4. Further, M/S Goan Hotels & Realty Pvt. Ltd. stated in its reply that the

Stop Work Notice has been issued despite placing on record all the

necessary permissions and that the work undertaken by them is within

the property bearing Survey No. 12/ 1, Village Bambolim, owned and in

Shivshankar Swaminathan
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Page 2 of 5

possession of the company. Further, that no work is undertaken on

public beach as alleged.

5. It was also stated by M/S Goan Hotels & Realty Pvt. Ltd., that they have

not violated any provisions of the Goa Tourist Places Protection and

Maintenance Act, 2OOl, and further that they have not caused any

nuisance in as much of dumping of the debris of the excavation in beach

arena.

6. Further, the M/S Goan Hotels & Realty Pvt. Ltd. requested this

Authority to withdraw the Show Cause Notice dated 17 lO4l2O25 and

also the Stop Work Notice dated 16llOl2O25.

7. During the course of the proceedings, an inspection was carried out by

this Department on 2lllOl2025 along with the representative of M/S

Goan Hotels & Realty Pvt. Ltd. The inspection report dated 231 lO /2025
placed before this Authority has also placed on record a site plan.

8. The inspection report states that the gabion stone wall has encroached

on Government beach land on the Point marked at the site plan and

beyond point B, it is within the private property. Further, the report

states that the concrete retaining wall has not encroached on beach

area and on beach area, multiple iron bar embedded and the location

is marked on the plotted survey plan.

9. The site inspection report further reveals that the gabion stone wall is

partly demolished and partly existing on beach land. The report also

highlights that temporary form work for casting retaining wall is
existing on beach area. The report has also stated that the owner of

Survey No. 12/ t had self marked boundary points by appointing private

surveyor, where it is not aligning with the surveyed boundaries,

indicating incorrect placement.

10. During the hearing, the M/S Goan Hotels & Realty Pvt. Ltd. has placed

a notarised affidavit dated 22lIO|2O25 on record. The Affidavit by M/S
Goan Hotels & Realty Pvt. Ltd. states that the said company is the

owner of the property bearing Survey Nos. l2ll, 1212 and 99/2,

situated at Bambolim, Tiswadi Taluka and that the company has
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Page 3 of 5

undertaken construction of retaining wall to protect its property from

soil erosion.

11. The Affidavit by the M/S Goan Hotels & Realty Pvt. Ltd. also submits

that the due permissions from the Village Panchayat, TCP and GCZMA

have been obtained and that there is no encroachment on public beach.

Further, the Affidavit states that there is no construction undertaken

by M/S Goan Hotels & Realty Pvt. Ltd. on the public beach.

12. The M/S Goan Hotels & Realty Pvt. Ltd. in its Affidavit has further

stated that the joint site inspection held on 2l I lO 12025 confirms that

no work is undertaken on a public beach.

13. Upon perusing the material placed on record, it is evident that the

proceedings initiated against M/S Goan Hotels & Realty Pvt. Ltd. on

this same subject matter, have been discharged by the GCZMA vide

Order dated l5lo7 12025. Further, it is evident that the Town and

Country Planning Department, has granted the Technical Clearance

Order dated L3 I 12 I 2021 to M/ S Goan Hotels & Realty Pvt. Ltd. to carry

out the said work.

14. This Authority upon perusal the site inspection report, notably the site

plan, observes that there are specific points marked on the site plan.

The said site plan shal1 form an integral part and parcel of this Order

and is marked "X" for identification.

15. It is revealed from the site plan that M/S Goan Hotels & Realty Pvt. Ltd.

has in fact encroached on the Government beach property, which is
visible at points 1,2,3,4 (Gabion stone wall encroached on beach area);

points 22, 23 and 24 (Multiple iron bar embedded in beach sand

observed on Government beach area); points 27,28 and 29 (Temporary

formwork for casting retaining wall on Government beach area) and
points H, I, J and K (Gabion stone wall partly demolished and partly
not demolished, i.e., encroachment).

16. Therefore, the Stop Work Notice dated 16 / lO /2025 shall continue to be

in effect, as far as the points in Paragraph 15 above are concerned.

17. It is also evident that M/S Goan Hotels & Realty Pvt. Ltd. has carried

out encroached on Government beach land and has carried out
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"nuisance", on the Government beach area, and therefore is liable for

action as per the Goa Tourist Places Protection and Maintenance Act,

2OOL (as Amended in 2025). Therefore, this Authority imposes a fine of

Rs. 50,000/- on M/S Goan Hotels & Realty Pvt. Ltd.

18. In the event of the M/S Goan Hotels & Realty Pvt. Ltd. failing to pay the

fine within a period of 3O days from today, the same shall be recovered

as if it were an arrear of land revenue.

19. Further, the M/S Goan Hotels & Realty Pvt. Ltd. must remove the

encroachments as specified in the Paragraph 15 above, within a period

of 7 days from today, and report compliance.

20. As far as the remaining works except the points mentioned in Paragraph

15 above are concerned, the M/S Goan Hotels & Realty Pvt. Ltd. is at

liberty to carry out the works, strictly in accordance with the requisite

permissions/ NOCs issued by the statutory authorities concerned.

2t. The Show Cause Notice dated tT lO4l2O25 is discharged accordingly.

The Stop Work Notice dated 16l lO 12025 stands modified to the extent

as mentioned in Paragraphs 15 and 20 above.

Proceedings stand closed.

Pronounced.

Given under my hand. and the seal of this Authority, on this 28tL day

of Octobet, 2o.25

(Ke A. Naik)

Director of Tourism

& Competent Authority

Encl: Copy of site plan, marked "X" for identification

To,

1. M/S Goan Hotels & Realty Pvt. Ltd., Aldeida De Goa, Near ETDC

Department, P.O. Goa Universit5r, Nauxim, Bambolim, Tiswadi, Goa.

2. The Police Inspector, Tourist Police Unit.

TOF

*
*
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3. The Police Inspector, AgaEaim Police Station, AgaEaim, Tiswadi, Goa.

4. The Under Secretary to the Honble Tourism Minister, Ministerial
Block, Mantralaya, Porvorim, Goa.

5. The Member secretary, Goa coastal Zone Management Authority
(GCZMA), 4ft Floor, Dempo Towers, Patto, panaji, Goa, 403001.
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